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-review of capital expenditure 

with a view to defer such expendl-
ture as far as possible; 

-cut in expenditure on items such 
as telephones, over-time, transpor-
tation, etc. 

Retrenchment in HSCL and Kudre .. 
mukh 

640. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether Government are aware 
that the HSCL management ls retren-
ching a large number of workers on 
the plea that they were surplus; 

(b) wh~ther Government are also 
aware that in Kudremukh itself 239 
workers had been served with notices 
of retrenchment 100 of whom are 
skilled and highly skilled; and 

(c) if so, what steps have been 
taken to absorb t.hese workers in 
adjoining Supa Project and other pro-
jects being run by lt? 

THE MINISTER OF COMMERCE 
AND STggr_, ANn' MINES (SHRI 
PRAN"AB MUKHERJEE (a) HSCL is 
essentially a construction company, As 
soon as the work on a particular site 
is over, the employees engaged there-
on become surplus and have to be re-
trenched if they cannot be transferred/ 
absof"ued at otlter sites. 

(b) Consequent on the completion 
of work awarded to HSCL on Kud re-
mukh Project, the Company had a sur-
plus of 429 departmental workers. 
Out of this, 239 workers have been re-
t·renched· on 24th September, 1980. 
The aforesaid retrenched workers did 
not include 100 workers belonging to 
s~d.H~d and higl,Iy skillc :I {'ategories 
but it included thirty two skilled and 
one highly Skilled workers. 

(c) At J,;resent there is no requir~­

ment of workers in other units of 
HSCL including the unit at Supa. 
Howeverf in case ernp1oyment opportu-
nities arise in furture in the area, 

HSCL will give preference to the re-
trenched employees for employment. 
It may be mentioned that as a meas-
ure of ass'1stance for employment, 
HSCL has furnished a list of retrench. 
ed workers to the lt~cal Emp1oyment 
Exchange, and has also circulated it 
to the other publi~ sector undertakings 
in. th~ area. 

Deam'efJS Allowance to Central Gov-
~eut Employees 

641. SHRI lVI. RAMGOPAL RED-
DY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Central Govern-
ment Employees have become entitled 
for another slab of Dearness Allow-
ance with effect from 1st September, 
1980; and 

(b) if so, the decision of Govern-
ment on it? 

THE MINISTE;R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SINGH SISODIA): (a) Conse-
quent on the 12-monthly average of 
the Consumer Price Index reaching 
376 points at the end of August, 1980, 
a further instalment of D~arness Al-
lowance to the Central Gov:ernment 
employees from 1-9-1980 has becom~ 

due for consideration. 

(b) The matter is under the consi-
deration of Government. 

Non-availabililty of Sugar, Ri-~e ancl 
Wheat to Card Holders in Ration 

Shops 

642. SHRI SUSHIL BHATTA· 
CHARYA: Will the Minister of CIVIL 
SUPPLIES be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the fact 
that the rationing] public distribution 
system in the capital has come under 
serious stress and most of the card 
holders do not get sugar, rice, wheat 
etc. from the ration shops; and 

(b) it so, what steps have been 
taken in this matter? 




